
     

  

      

 

      

     

      
   

    
   

     
 

    
   
   

  
   

    
    
  
   

  
  

    
  
  

   
   

   
  

  

     

     

      

     

      

     

     



      

      

     

    

     

      

     

       

    

    

     

      

    

     

    

     

    

     

      

    

     

    

     

  

         

         
    

       



  

  

           

          

       

        

        

       

        

      

        

      

  

          

   

         

         

        

        

        

       

      

        

        

        

      

         

       

        
      

         
      

       

 



        

         

     

        

       

      

        

       

      
      

      

         

      

       

      

 

          
      

      

         

        

    

            

        
       

          
        

         

         



       
      

        

         

       

       

       

        

      

         

            

        

          

       

         

         

           

       

         

         

            

          

          

          

           

        

       

         

            

          

          

       

      

       

           

       

 



           

          

       

            

        

 

  

  

  

  

 

   

  

 

  

 

    

 

   

  

 

  

 

    

 

   

  

 

  

 

    



 

   

   

  

 

   

 

  

  

 

  

 

   

            

            

             

         

           

      

      

             

           

          

       

        

      



(iii) In addition to the above public notice, each of the Petitioners

shall serve the notice of the Petition on the following

Authorities namely:

(i) Regional Director, Western Region, Ministry of Corporate

Affairs, Mumbai, Maharashtra,

(ii) Registrar of Companies, Maharashtra, Mumbai and

(iii) concerned Income Tax Authority,

who have made their representation to this Tribunal within 30

days of the date of receipt of aforesaid notice dated 11th April

2077 and who desire to be heard in their representation, at least

10 days before the date fixed for hearing of the above Petition.

(i") In view of Section 230 (4) of the Companies Act 2013, notice

shall also be served at least 10 days before the date fixed for

hearing to creditor(s) having outstanding debt not less than 5%

of the total outstanding debt of the respective Petitioner

Companies and/or to persons holding not less than 10% of the

shareholdering of the respective Petitioner Companies, to

whom aforesaid notices dated Llth April 2017 have been issued

and whose representation is received by this Tribunal and the

respective Petitioner Companies within 30 days of the date on

which service is effected of aforesaid notices dated 11ft April

2017 and who desire to be heard in their representation.

(") All the Petitioners shall at least 7 days before the date of hearing

of the Petition file an affidavit of service in relation to paper

publication effected as well as service of notices on the

Authorities specified above, if any, as well as to objector(s), if

any.

10. The Company Petition, accordingly, to be placed on board on 7ft

June 2017 for final hearing and disposal.

M. K. Shrawat,

Member (Judicial)
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